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Ordet of the Tribuna' 

Heard r.E.K.Sharrna learned counsel 

appearing on Ibehaif of the applicant and 

also1Mr..li learned Sr.C.G.S.C* for the 

resindent. I 
IAppljcaj.ion is admitted. 

Mr. B  .K4 Tharrna prays for an interim 

ordet. Issuel

ot

notice a,to why the impugned 

order shall 	be stayed. Notice is 

retuirnable by 24-4-93. Issue notice to 

sho1 cause wy the interim order shall 

not be granted. Meanwhile the order of 

transfer Annbxure 2 shall remain suspen-

ded kintil fuIther order, so far the 

appikcant 151 concerned. 

This matterbe listed on 24-4-98. 

Vice-'-hairmari 
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24.4.98 Two 	weeks 

allowed for filing 

statement on the prayer 

learned Sr. C.G.S.C. 

8.5.98. Meanwhile the 

7.4.98 shall continue 

orders. 

further 	time 

of 	written 

of Mr S. Au, 

List it on 

interim •order 

until further 

/a, 4P. ~ ,, 	 Vice-Chairman 
nkm 
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8-5-98 
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Written statement has  been  ±11dY.. 

List it on 1311-98 for hearing. 
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On' the prayer of Mr B.K. Sharma, 

learned counseL for the applIcant, the 

case is adjourned till 24.7.98. 

Mr A.K. Choudhury, leaned Addl. 

C.C.S.C., on behalf of the Mr S. All, 

.larned Sr. C.G.S.C.., pray for an 

adjournment on the ground of, 1  personal 

difficulty of Mr All. Let th case be 

listed on 21.8.98. 

V i-c airman 
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21-8-98 

nkn 

On the prayer made on behalf of 

Mr.B.K.SharITIa learned counsel for the 

applicant case is adjourned 11-9-98. 

Vice-Cha rman 

On the prayer of Mr B.K.Sharma,lear-

ned counsel for the applicant the case 

is adjourned to 8.1.1999. Mr S.A].i,iear-

ned Sr.C.G.S.0 has no objection. 

Vice—Chairman 

1A 	_E 

Mr S. Sarma, learned counsel for 

the applicant submits that the applicant 

does not want to press the application. 

Mr A. Deb Roy, learned Sr. C.G.S.C. has 

no objection. Accordingly the 

application is dismissed as not pressed. 
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